RAJYA SABHA [9 December, 2005]
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‘The House then adjourned for lunch at eleven minutes past
two of the clock.
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[9 December, 2005] RAJYA SABHA

The House re-assesmbled after lunch at thirty-four minutes past two of
the clock, MR. DEPUTY CHAIRMAN in the Chair.

Supplementary demadns for grants (General), 2005-06
(Second Batch)

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, | beg to
lay on the Table a statement (in English and Hindi) showing the
Supplementary Demands for Grants (General) for the year 2005-06 (Second
Batch).

PRIVATE MEMBERS' BILLS

The Constitution (Amendment) Bill, 2005
(to amend article 276)

SHRI K. B. KRISHNAMURTHY (Karnataka): Sir, | beg to move for leave
to introduce a Bill further to amend the Constitution of india.

The question was put and the motion was adopted.
SHRI K.B. KRISHNAMURTHY: Sir, | introduce the Bill.

The girls (free and compulsory education) Bill, 2005

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for
leave to introduce a Bill to provide for free and compulsory education to
every girl child whose parents are living below poverty line.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The constitution (Amendment) Bill, 2005 (to amend articles 124
and 217)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | move for leave to
introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
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